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IN THE HON'BLENATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION No. 535/2024 
IN THE MATTER OF: 

CORRUPTION REMOVAL SOCIETY (RTD.) 

VERSUS 

DEPARTMENT OF FOREST& WILDLIFE 

...APPLICANT 

WILDLIFE, GOVT. OF NCT OF DELHI. 

.RESPONDENTS 

STATUS REPORT ON BEHALF DEPARTMENT OF FOREST AND 

1, Vipul Pandey, S/o Gajadhar Pandey aged about 35 years presently posted 
as Dy. Conservator of Forest, South Forest Division, having its office at 

Tughlakabad, New Delhi, is duly authorized to file the present status report. 

1. It is most respectfully submitted that the present matter is pending 

adjudication before this Hon'ble Tribunal. 

2. It is further submitted that pursuant to the directions issued by this 

Hon'ble Tribunal in the O.A. 58/2013 in the matter of Sonya Ghosh 

Vs Govt. of NCT of Delhi, the entire Southern Ridge was 

demarcated. The report of demarcation was submitted before this 

Hon'ble Tribunal by the Divisional Commissioner through an 

affidavit dated 05.04.2019. 
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3. That as per the above affidavit, the subject land is admeasuring 19 

bighas is a Forest land and out of this 19 bighas, 5 Bigha and || 

biswa is under encroachment by the way of unauthorized colony. The 

relevant part of the affidavit is annexed as Annexure- 1. 

4. That as per the Report of the Joint Committee dated 27.08.2024 in 

the present matter, the following has been submitted before this 

Hon'ble Tribunal: 

"3. Though the area of the khasra is mentioned as 19 bighas in 

the revenue portal and in the notification, the area appeared to be 

very small in comparison during the visit. This was confirmed 

through measurement of the geo-referenced khasra map, whose 

readings are placed under for records:. 

4.The area is measured to be 1.549 hectares, or 6.12 bighas (! 

hectare = 3.954bighas). Thus, only 32. 2% of the 19 bighas of 

khasra number 209 were found at the location." 

5. That due to mis-match in the figures of the area of encroached and 

un-encroached potion of khasra no. 209 as per the above mentioned 

affidavit of Divisional Commissioner, available with the office of the 

answering respondent, a letter has been written to District Magistrate 

(South) by the deponent to carry out a ground veritication of the 

subject area so that correct figures can be placed before this Hon'ble 

Tribunal for proper adjudication of the present application. The Copy 
of letter dated 07.12.2024 is annexed as Annexure-2. 

2134



6. Further in respect of encroachment in khasra no. 209 of village 

Saidulajab as per above mentioned affidavit of Divisional 

Commissioner dated 0.04.20 19, the deponent has requested District 

Magistrate (South) to fix encroachment removal drive through 

District Task Force. The copy of the request letters dated 20.09.2024 

and 18.10.2024 is annexed as Annexure-3. 

7. That due to above mentioned constraints the present deponent prays 

for additional time of 08 weeks be granted for filing reply affidavit in 

the present matter. 

8. It is submitted that the answering respondent has dutifully proceeded 
and take all the necessary steps in accordance with law. Further the 

undersigned is ready to abide by the direction/order if any passed by 

this Hon'ble Tribunal. 

VERIFICATION: 

ANSWERING RÉSPONDENT 

2024 that the contents Verified at New Delhi on this ot day o cemso 

of the above report are true and correct to the best of my knowledge 

and belief and as per the records maintained by the office of the 

Answering Respondent. No part of it is false and nothing material 

has been concealed therefrom. 

ANSWERING RESPONDENT 
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ANNEXURE-1
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Dated : 07.12.2024 

ANNEXURE-2
20152
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DEPARTMENT OF FORESTS & WILDLIFE OFFICE OF DEPUTY CONSERVATOR OF FORESTS (SOUTH) NEAR DR. KARNI SINGH SHOØTING RANGE TUGHLAKABAD, NEW DELHI- 110044. 
F. No. 66/DCK(SYLand/Misc/2022-23/4381 

To, 

GOVERNMENT OF NCT OF DELHI 

Sir, 

The District Magistrate (South) 
Office of the District Magistrate (South) 

Urgent Court Matter 

MB Road, Saket 
New Delhi - 110017. 

Datcd: 02) o9/2y 

Sub: Regarding encroach ment removal program on forest land to be scheduled by D'TF in South District as per the direction received during last meeting of Oversight Committee. 

As per the directions received during the last mecting of oversight committee under the 
Chaimanship of DG (Forests) & SS, following khasras have been identified in Southern Ridge 
are identified for encroachment removal program to be taken up by District Task Force chaired 
by DM (South). 

As directed vide Judgment made by Hon'ble NGT in O.A no. 58/2013 in the matter of 
Sonya Ghosh vs Govt. ofNCT of Delhi on 15.01.2021 and directions given to the Department of 
Forests & Wildlife, Govt. of NCT of Delhi in various Oversight Committee meeting that in 
compliance of Hon'ble NGT order encroachment removal through DTF has to be scheduled. The 
Hon'ble NGT order dated 15.01.2021 states that * 16. In view of above, we direct that the Delhi 
Government through the Chief Secretary, Delhi to ensure that requisite Notification under 
Section 20 of the Indian Forest Act, 1927 is issued within three months in respect of the area 
aboul which there is no controversy. Further actions to be taken by the Delhi Government may 
include suitable protection by fencinghwall and vigilance. ldentification of the remaining area 
and action 10 plan for removing the encroachments be ensured within next three months. 

ANNEXURE-3
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Execuion of the action plan will be primarily under the Chief Secretary Delhi, who is also the 
Chairman of the Ridge Management Board 

17. We direct constitution of an Oversight Committee (0C) to be headed by Di Forest, 
MoEF&CC, Government of India with the Secretaries Revemme and Forest, Delhi Govt., the 

PCCF, Delhi, the concerned Deputy Commissioners, Delhi und the nominees of Police 
Commissioner, Delhi and the Forest Survey of India, Dehradun as members. Main function of 

the OC will be to oversee progress with regard to the removal of encroachments from the Ridge, 

iüs protection hy way of fencing boundary wall and preparation of management plan for its 
restitution. The Committee will be free to co-opt amy other authorities/Fxperts. The Nodal 
agency will he the PCCE, Delhi for coordination and compliance. First meeting of the 

Committee may be held within one month and thereafler review may be undertaken periodically 

preferably at least once in a month till the action plan is executed. " 

List of forest land to be scheduled through DTF for encroachment removal 

SL. No. 

1 

2 

3. 

4 

6. 

7 

8 

9 

Khasra 
No. 

843 

848 

886 

1358 
1359 

1360 

1369/2 

1371/2 

1376/2 

Forest Area as 
per records 

Bigha Biswa 

4 

4 

4 

4 

4 

3 

2 

Village -Ayanagar 
16 

16 

16 

16 

16 

16 

Encroached Area) Type 
as per affidavit encroachment 
filed by as per affidavit 
Divisional filed by 
Commissioner Divisional 
before Hon'ble Commissioner 
NGT on before Hon' ble 
05.04.2019 in the NGT 
matter of Sonya 05.04.2019 i 
Ghosh vs Govt. of the matter of 
NCT of Delhi Sonya Ghosh vs 

0 

) 

0 

2 

() 

Biswa 

12 

14 

16 

14 

17 

12 

12 

Delhi 

Colony 
Unauthorized 

on 

Unauthorized 

Peer Mazar 

of 

Colony 
Unauthorized 

Colony 

Peer Mazar 

Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Bigha Govt. of NCT of 
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I1. 

1s. 

17. 

10. 

12. 

18. 

13. 

14. 

19. 

20. 

16. 

21. 

22. 

28. 

23. 

27. 

29. 

30. 

24. 

25. 

26. 

31. 

32. 

Total 

Total 

1377 

1397 

1403 

1414/1 

1423/2 

1427 

1440 

1444 

1978 

1979 

1980 

1981 

67//12/1 

78//1 1 

78//20 

78//21 

26 

27 

28 

29 

30 

31 

135 

4 

4 

74 

4 

4 

4 

2 

4 

4 

6 

15 

6 

4 

2 

3 

4 

16 

16 

16 

( 

4 

16 

16 

16 

16 

18 

Village - Jaunapur 
9 

16 

7 

16 

16 

Village - Nebsarai 

5 

18 

0 

16 

17 

l16 

4 

2 

33 

2 

3 

2 

1 

1 

3 

4 

2 

4 

5 

2 

2 

14 

4 

4 

16 

16 

4 

16 

14 

13 

9 

14 

15 

8 

12 

16 

5 

17 

0 

16 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 

Unauthorized 

Colony (Bhim 
Basti) 

Farm House 
Encroachemnt 
Farm House 

Encroachemnt 
Farm House 

Encroachemnt 

Unauthorized 

Colony 
Unauthorizcd 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 
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33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

45. 

46. 

Total 

Total 

Total 

Total 

Total 

Total 
Grand Total 

1333 

1555 

25//5 

25//6 

209 

139 

140 

204 

205 

1076 

1080 

1092 

1099 

34 

0 

Village 

4 

10 

19 

19 

4 

6 

5 

21 

5 

11 

1 

Village - Bhatti 

Village - Saidulajaib 

120 

11 

138 
318 

8 

Dera Mandi 

12 

0 

16 

16 

12 

Village�Chat tarpur 

6 

10 
Village - Satbari 

11 

28 

10 

5 

10 

6 

2 

4 

5 

5 

4 

2 

2 

0 

10 

11 

1 

2 

20 

116 

14 

11 

15 

12 

7 

11 

11 

16 

10 

14 

9 

10 

10 

Colony 

Farm Housc 

Encroachment 

Uday Agarwal 
Farm 

Encroachment 

Farm louse 
Encroachrnent 

Farm House 

Encroachment 

Unauthorized 

Colony 

Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 

Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 

The above mentioned khasra nos. fall under Notification 1996 and encroachment as 

mentioned in affidavít filed by Divisional Commissioner before Hon'ble NGT on 05.04.2019 in 

the matter of Sonya Ghosh vs Govt. of NCT of Delhi. Approximately, an area of 9.6 ha is 

identified for encroachment removal through DTF. 
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( 

Also, special directions have been given in 135 STF meeting held on 19.07.2024 for 
taking up cncroachment removal drive for khasra nos. 1076 & 1080 in vilage Satbari which are 
forest land as per order 1987 and encroachment as mentioned in affidavit filed by Divisional 

Commissioner before Hon'ble NGT on (0.04.20 19 in the matter of Sonya Ghosh vs (Govt. of 

NCT of Delhi. Also, adjacent to kh. nos. 1076 & 1080 in village Satbari there are kh. nos. 1091, 
1092 & 1(099 which are forcst land as per order 1987 may be taken up for encroachment rernoval 

drive through DTF. 

Hence, above mentioncd khasra nos. may be taken up for encroachment removal plan 

through District Task Force chaired by DM (South) at the carliest to ensure seamless exccution 

of encroachment removal drive. The matter may be taken up at utmost priority in compliance of 

the various orders of Hon'ble NGT and Hon'ble High Court of Delhi. 

Copy to: 

Yours faithfully, 

DCL{S6uth) 
South Fofg Bivision 

1. The Additional Principal Chief Conservator of Forests/HOD, Department of Forests 
and Wildlife, GNCTD, 2 Floor, A -Block, Vikas Bhawan, L.P. Estate, New Delhi 
110002, for kind information. 

2. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2 Floor, 
A -Block, Vikas Bhawan, I.P. Estate, New Delhi-1 10002, for kind information. 

3. The Sub-divisional magistrate (Saket), MB Road, Saket, New Delhi-110017, for kind 
information and necessary action. 

4. The Sub-divisional magistrate (Mehrauli), Old Tehsil Building, Mehrauli, New 
Delhi-1 10030, for kind information and necessary action. 

Der (South) 
Seuth Fore fjsion 
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DEPARTMENT OF FORESTS & WILDLJFE 

OFFICE OF DEPUTY CONSERVATOR OF FORESTS (SOUTH) 

NEAR DR. KARNI SINGH SHO0TING RANGE 

TUGHLAKABAD, NEW DELHI- 110044. 

F. No. 04/DCF(S)/Land/MTF/2024-25/ S8AO-4 

To. 

GOVERNMENI OF NCT OF DELIII 

Sir, 

The District Magistrate (South) 

OMice ofhe District Magistrate (South) 

Reminder -1 
Urgent Court Matter 

MB Road, Saket 
New Declhi - 110017. 

Duted: 28)»oy 

Sub: Regarding encroachment removal program on forest lund to be scheduled by DTF 

in South District as per the direction received during last meeting of Oversight 

Committee. 

As per ihe directions received during the last meeting of oversight committee under the 

Chairmanship of DG (Forests) & SS, following khasras have been identified in Southern Ridge 

are identified for encroachment removal program to be taken up by District Task Force chaired 

by DM (South). 

As directed vide Judgment made by Hon'ble NGT in O.A no. S8/2013 in the natter of 

Sonya Ghosh vs Govt. of NCT of Delhi on 15.0L.2021 and directions given to the Department ot 

Forests & Wildlife, Guvt. of NCT of Delhi in various Oversight Commiee meeting that in 

compliance of Hon'ble NGT order encrouchment removal tbrough D'TF hus to be scheduld. The 

Hon'ble NGT order daled 15.01.2021 states that * 16. Iu viey of ubow, we direvt that th Delu 

Government through the Chlef Secretury, Dellhi to ensure that rquixite Nuiti ain wkr 

Secilon 20 of the Indian Forest Act, 1927 Is lssued withln three months in npet / te 

doouf wiich there is no controyersy, Further yetlons o by tuken by te Delhi Ciuwrnme ay 

memde suitable proteetlon by fencing/wall and vgltune. klenti�leation f the remaining ared 

dcon 10 plan for removing the enerouchmenms be ensured within next three months. 

hannad with CamShaner 
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Execution of the action plan will be primarily under the Chief Secretary Delhi, who is also the 
Chairman of the Ridge Management Board. 

17. We direct constitution of an Oversight Committee (OC) to he headed by DG Forest. 
MoEF&CC, Government of India with the Secretaries Revemue and Forest, Delhi Govt., the 
PCCE, Delhi. the concerned Deputy Commissioners, Dellhi and the nominees of Police 

Commissioner, Dellhi and the Forest Survey of ndia, Dehradun as members. Muin function of 
the OC will be to oversee progress with regard to the removal of encroachnments from the Ridge, 
its protection by way of fencingboundary wall and preparation of management plan for its 
restitution. The Committee will be fiee to co-opt amy other authorities/Experts. The Nodal 
agenc will be the PCCE, Delhi for coordination and compliance. First meeting of the 
Committee may be held within one month and thereafter review may be undertaken periodically 
preferablh at least once in a month till the action plan is executed." 

List of forest land to be scheduled through DTF for encroachment removal 

SL. No. 

2. 

3 

4. 

5. 

6. 

7. 

8. 

9. 

Khasra 
No. 

843 

848 

886 

1358 
1359 

1360 

1369/2 

1371/2 

1376/2 

Forest Area as 
per records 

Bigha 

4 

4 

4 

2 

Biswa 

16 

16 

16 

16 

16 

Encroached Area Type 

Village - Ayanagar 

l6 

as per affidavit encroachment 
filed by as per affidavit 

filed by 
Divisional 

Divisional 
Commissioner 

before Hon'ble 
NGT 
05.04.2019 in the 
matter of Sonya 
Ghosh vs Govt. of 
NCT of Delhi 

Bigha 

1 

2 

Biswa 

12 

14 

16 

14 

17 

on 

12 

before Hon'ble 
NGT 

05.04.2019 in 
the matter of 

Sonya Ghosh vs 
Govt. of NCT of 
Delhi 

of 

Unauthorized 
Colony 

Unauthorized 

Peer Mazar 

on 

Colony 
Unauthorized 

Colony 
Peer Mazar 

Unauthorized 

Colony 

Colony 
Unauthorized 

Unauthorized 

Colony 
Unauthorized 

Commissioner 
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10. 

|1. 

12. 

13. 

14. 

1S. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

Total 

Total 

1377 

|397 

|403 

|414/1 

|423/2 

|427 

1440 

1444 

1978 

1979 

1980 

1981 

67//12/1 

78//11 

78//20 

78//21 

26 

27 

28 

29 

30 

31 

I35 

4 

4 

2 

4 

1 

4 

4 

4 

74 

4 

4 

4 

15 

6 

6 

4 

3 

4 

(0 

16 

16 

6 

16 

4 

l6 

16 

16 

16 

18 

Village - Jaunapur 
9 

16 

16 

16 

7 

~ Village - Nebsarai 
8 

18 

I6 

17 

0 

16 

2 

(0 

4 

4 

2 

33 

3 

2 

4 

3 

|4 

4 

16 

16 

4 

16 

5 

14 

13 

14 

15 

7 

12 

16 

17 

l6 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 

Unauthorized 
Colony (Bhim 

Basti) 
Farm House 

Encroachemnt 

Farm House 
Encroachemnt 

Farm House 
Encroachemnt 

Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 
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33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

45. 

46. 

Total 

Total 

Total 

Total 

Total 

Total 

Grand Total 

1333 

IS55 

25//5 

25//6 

209 

139 

140 

204 

205 

1076 

1080 

1092 

1099 

34 

4 

4 

10 

Village - Dera Mandi 

19 

19 

4 

4 

6 

5 

21 

5 

Village �Saidulajaib 

Village - Bhatti 

120 

2 

138 

318 

-

12 

16 

16 

12 

6 

Village -Chattarpur 

10 

28 

Village - Satbari 

5 

10 

10 

2 

4 

7 

5 

5 

4 

2 

2 

10 

5 

2 

20 

116 

14 

2 

11 

|5 

12 

7 

16 

10 

7 

|4 

10 

0 

10 

Colony 

Farm House 
Eneroachment 

Uday Agarwal 
Farm 

Encroachment 

Farm House 
Encroachment 
Farm House 

Encroachment 

Unauthorized 

Colony 

Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 

Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 
Unauthorized 

Colony 

The above mentioned khasra nos. fall under Notification 1996 and encroachment as 
mentioned in aflidavit filed by Divisional Commissioner before Hon'ble NGT on 05.04.20 19 in 
the matter of Sonya Ghosh vs Govt. of NCT of Delhi. Approximalely, an area of 9.6 ha is 
identified for encroachment removal through DTF. 
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Also, specinl directions uve Ibeen given in 135h sTF meeting held on 19.07.2024 for 
luking up eneroachment removal drive for khasra H0s. 1076 & 1080 in village Satbari which are 
lorest lund as per order 1987 and eneroachment as mentioned in affidavit filed by Divisional 
Commissioner belore Ilon'ble NGT on 0S.04,2019 in the matter of Sonya Ghosh vs Govt. of 
NCT of Delhi. Also, adjacent to kh. nos. 1076 & 1080 in village Satbari there are kh. nos. 1091, 

I092 & i099 which are forest land as per onder 1987 may be tnken up for encroachment removal 
drive through D'TF. 

Hence, above mentioned khasra nos. may be taken up for encroachment removal plan 
through District Task Porce chaired by DM (South) at the carliest to ensure seamless execution 
of cneroachment removal drive. The mater may be taken up at utmost priority in compliance of 
the various orders ofHon'ble NGT and lon'ble ligh Court of Delhi. 

Copy to: 

Yours faithfully, 

DCF 

South Forest Disiai 

1. The Additional Principal Chief Conservator of Forests/HOD, Department of Forests 
and Wildlife, GNCTD, 2" Floor, A -Block, Vikas Bhawan, I.P. Estate, New Delhi 
110002, for kind information. 

2. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2d Floor, 
A -Block, Vikas Bhawan, I.P. Estate, New Delhi-1 10002, for kind information. 

3. The Sub-divisional magistrate (Saket), MB Road, Saket, New Delhi-10017, for kind 
information and necessary action. 

4. The Sub-divisional magistrate (Mehrauli), Old Tehsil Building, Mehrauli, New 
Delhi-] J0030, for kind information and necessary action. 

DCP (`autb) 
South Forest pisigD 

Sranned with Camanner 
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